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2 Heard Miss R.Bzhal, Ld Counsel for the

M applicant and Mr.Ashok Mohanty, lLd. Sr,Coupsel

— for the Respondents, on whom a copy O0f O.A.

27,.0‘1,0%
— has been sarved,
Q0 0\\0\" The applicant's rrievance is that the

Respondents held a DBC for promotion to the

post of PGT (Physics) in the year 2002, where
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his juniors were considered, »ut he was left
out for the zone of congideration, andﬁ
accordingly, his name did not ﬁoéﬁd’plﬁce
in the list of promotion of PGT(Physics)

for the year 2003=-04., He had subhitta%
several represaentations dt.26.12.93, i
17.1404 and 20,7.04 against his non-cone-
sideration, a“‘dressed to the Assistantt
Commissioner, Keniri-a Vidyalaya Sangathan,
Bhubaneswar and on one accassion made
representation dte,12.1.04 to thé Agsistant
Commissioner Administration, New Delhi,

He had also subnitted his grievance before
tte Grievance Officer, Kendriys Vidyalaya
‘Sangathan, Regional Office, Bhubaneswar,

but without any effect. It has zlsc hean |
disclecsed by the applicant hy producing ‘
a letter dt.12,1,8/ at Annexure~¢ that the
particulars of the applicant were not fore
warded Yy the Principal of the school
tocether with protocopies of AR for con-’r
sideraticn ¥y the DCP, which was held durin
the year 2002, and it was forwarded sub-
sequently alon- with his letter dte.lZ.1.04,

From the akove disclosures, it is clear

that the case of the applicant micht not

Fave heen considered kry the DRC, bhecause
o f non-receipt of the particulars, whikb

were necessary for preparation of the
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materials for consideration by the DRC,

In this view of thematter, it would suffice,
if we would direct the Respondents to take
due notice % the representaticns suhmitted
by the applicant and alsc the disclosuref
made by the Assistant Commissioﬁer Fendrivya
Vidyalaya Sangathran Reqional Office,
Bhubaneswar by his letter dtelZel.04 thet
while furnishing the particulars for pronics
tion to the post of PGT, principal Kerdriya
vidyalaya, PRbubaneswar had not submitted
the &Rs of the applicant vide his letter

Atel16,12,02 because of which th&"appli’caht

could not be considered for px“on‘eotiony?y'”
the DRC for the year 2003-C4. The Resgndc-
nts are also directed to hold a review &Ff
PRC to conside; the case of the applicaht
sconer than later and under no circumstnees
 beyond 96 days from the date of réceip"c
of this letter, and the result Of the DFC
tc be indicated to the applicant within
30 days o the holding of the DEC there-
after, Needless to observe here that in
case the applicant is found fit fof'izird’ﬁo-
tion, be will be entitled to all con-
segquential benefits from the date his |
judiors}f wme?e_}iromoted to the post of PGT
grade,

With the arcve observations and direction
this G.A. is disposed of at the stage of
admission,

Lirerty is also given to the applicant
that if his grievance is not settled within

the time of 128 days as stipulated akove,
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to approach the Tribunal, 1f so advised,
b D -
Liverty Is -also ‘granted to ‘the 'Respondents

to approach the Tritunal during the pericd,
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if so advised, Send copies of this order

tc the Respondents along with the O.A. "y
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